ALLAHABAD this the 05 day of

Mangal, Son of Hira Lal, resident of Village Jait, Post Office- Jab o
District- Mathura g £

..... evennn - Applicant.
1. Union of India through General Manager, North Central Railway, at 5 4
Allahabad. S
2. Mandal Rail Prabandhak, North Central Railway (Karya), Jhansi. | 5
3 Mandal Engineer, North Central Railway, Dhaulpur. :
vvveeressee e RESpOndents }
;
Advocate for the apphcant: Sri V.P.S. Kushwaha
i Advocate for the Respondents: Sri U.S. Mishra _ g
z ORDER ;
; (Delivered by Hon'ble Mr. A.K. Gaur, J.5.) B

Learned counsel for the applicant at the very out set invited our

attention to the order dated 20.09.2004} Annexure A-3 of Q.A passed by

the Appellate Authority and submitted that although several points have

been raised by the applicant in his Appeal but the Appellate Authority

while deciding the appeal has not taken into account the same and

passed order in a most casual and perfunctory manner. Learned counsel

_-Mm.nwﬂmim&mim&tedanranmﬁmmthaﬂmnoufaw

ated 07.08.2004/ Annexure-2 of O.A
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a) Mmjbhaipﬁwy Authority, Rani Lmi i
Vs. Jagdish Varshney (JT 2009 Vol 4 8C 519),

b) N.M. Arya Vs. United India Insurance Company (2006 8CC

(L&S8) 840),
¢} D.F.O Vs. Madhusudan Das (2008 Vol I S8upreme Today page
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d} Director, I.O.C Vs. Santosh Kumar {2006 Voll. 11 SCC page

i, A
W =T iz

147)

e) State of Uttaranchal Vs. Karag Singh j2008 Vol 8 SCC page

| 236j i
Ay In the judgments referred to above, it has clearly been held by the

E Hon'ble Apex Court that while deciding the
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representation/ appeal/revision by the competent authority, speaking

2 . § order should be passed.

3.  Accordingly, without entering into order of punishment, we hereby

= - o; get aside the order dated 20.09.2004/ Annexure A-3 of O.A passed by the

Appellate Authority and remit the matter back to decide the Appeal of the

applicant afresh by a reasoned and speaking order meeting all the
raised by the applicant in his appeal including Appeal dated

. 07.08.2004/Annexus-2 of O.A within a period of thres months on Teceipt
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